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NOTIFICATION

No. 711-L.—11th April, 2014, —The following Act of the West Bengal Legislature, having been assented by the
Governor, is hereby published {or general information.—

West Bengal Act VII of 2014

THE HOWRAH MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2014,

[Passed by the Wesr Bengal Legislature.]

[Assent of the Governor was first published in the Kolkara Gazerre,
Extraordinary, of the ilth April, 2014.]

An Act ro amend the Howral Municipal Corporation Act, 1980.

WHEREAS it 15 expedient Lo amend the Howrah Municipal Corporarion Act, 1980, E{?ﬁl&fn'lﬁg%
. . . 0 .
for the purposes and in the manner hereinafter appearing;

It is hercby enacted in the Sixty-fifth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and
commengement.

1. (1) This Act may be called the Howrah Municipal Corporation (Amendment)
Act, 2014,

{2) It shall be deemed 10 have come into force on and from 17th Janvary, 2014.
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Amendment of
section 6 of the
West Ben. Act
LVIII

of £980.

Amendment of
section 11.

Repeal and
saving.

P

The Howrah Municipal Corporation
(Amendment) Act, 2014.

(Sections 2-4.)

2. In sub-section (1) of section 6 of the Howrah Municipal Corporation Act,
1980 (hereinafter referred to as the principal Act), for the words “not exceeding five™,
the words “not exceeding ten” shall be substituted.

3. In sub-section (1) of section 11 of the principal Act,—

(1) for the words “‘five boroughs™, the words “‘at least seven boroughs™
shall be substituted; and

(ii) for the words *‘ten contiguous wards™, the words *‘at least seven
contiguous wards™’ shall be substituted.

4. (1) The Howrah Municipal Corporation (Amendment) Ordinance, 2014, is  West Ben. Od. I
hereby repealed. of 2014.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act as amended by the said Ordinance shall be deemed to have been validly
done or taken under the principal Act as amended by this Act.

By order of the Governor,

MALAY MARUT BANERIEE,
Secy. to the Gove, of Wesr Bengal,
Law Department.
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